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DA.1259/93 (i;;)
Judgement

(As per Honm, Mr. P.T. Thiruvengadam, Member (Admn,) )

h

* Heard STi Krishna Devan, -learned counsel for the

applicents and Sri N.R. Devaraj, learned counsel for the

respondents,

2. The three applicents in this 0A were werking as
Post-men in Vizianagaram Division and qualified in the‘
Cepartmental Examination for promotion in the cadre of
Postal Assistants held on 5-8~1990, Prior to the appoint-
mant to the promotion cadre the applicants'undéruent
treining i.e. induction training in PTC, Mysore from
4-2-1991 to 26-4-1991., This DA has been filed for a
declaration that the applicants are entitled far the
reimbursement of mess charges incurred in PTC, Mysore, and
for grant of 2th of DA at the rates admissible for the
training '‘period,

3. Whan a similar matter came up for coﬁsideratinn in
DA.146/93, this Bench‘alloued the 0A by order dated 24-2-93.
for the reasons stated therein it is just and proper to
pass the following order :

This OA is alloued and the applicants are entitled
for reimbursem nt of mess charges during the period of their
training and Por #th of DA for same, as per the Government
of India orders in Para(3)2 under $.R.164.

4, It is needless to add that if any paymant has been
made towards mess charges/daily allowance, these ars
deductabla, The payment as ordered should be made within
gix months from tha date of recaipt of this order,

5. OA is disposed of at the admission stage. No costs,

f-9- - XN oA, i g |
(P.T. Thiruvengadam) (V. Neeladri Rao) , .
Member (Admn) Vice Chairmen ) %

Dgted : 8th October, 93 oV
Dictated in the QOpen Court - NJOF
oK | Bty Rl ye(s).
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BLE MR.JUSTICE V.NEELADRI RAQ
VICE CHATIRMAN
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BLE MR.T[CHANDRASEKHAR REDDY

. EMBER( JULL )
5 /ME

BLE MR.P.T.TIRUVENGADAM:M(A)

Dated: B - |O -1993

ORDERAIUDGMENT ¢

M)‘A ./R.AO/C._A. qu.

- O.Aa.No,

T,A.No,

259 \ag,
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Admitted and Interim directions

issue

Allowed,

Disposed of with directiofns

Dimissefi,

—,

Dismisged as withdrawn
Deésmisged for default.

Re jected/Ordered.
No order as to costsd

i





